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< INT
HE COURT OF ms, ASHR MENON : ASJ : paLs)

C.C. N.25/05

SOEOSOIJ V
S. Impulse Foresty Indie Lta, & Ors
U/s 19C & 380 cf OrC -
r/v Sec.? Y,
. s.e.a.zl‘iglz’ 47 of
16,09.2005

Present: Sh.Mann for SEBi:

Counsel Sh.&jay Kumar Chopra for the accusaegd.

All the accused .re present.

e .
— e

Notice u/S 251 Cr.P.é. served on the asccused.

They;plead guilty. The plea of quilt is acceoteq; tn the Oy
s plos i VBLur LT Tz

light of the fact that I am satiska =L Alearned counsel

seeks that the court take é%&’lenieﬁt view., Teis also

. . .
submitted that the investment has notbeen recelved from

the general public and the accusedhad manaqeérthe Eunds

~—

loca;ly'anéhflso undertakei that in fueure k%’any Investor

seasockxa shall soproach &F the SEB} for refund for any

invested amount the accused shall Le Aound to refund the
~ - a Ead

amount, e
In the light of this undertakino and the nlea of

guilt the accused Kusum Lata 3nd Kémlesh nNevi who are

present .and submity that they are housewifes 05 ret oz

after due adwmonish. The other accused Who are present,

Bijendra Giri, Shiv Kumar, Horam Sinch, Rkex Dheer Singh&

a fine of ng.2,000/-

accd.

Ramendra Kumar Sharma and sentenced to

each faiiing which they shall be sentenced to simple

imorisonment of 15 days.

Bail bonds of accused are cancelled. sur:tles

~{wven to the SF'EI

.

are discharged. Comy of the order be
their

and the accused. The accused are 3also bound by tn

if any Investor claims

undertaking to refund any amount,

t+he same, even aftef the disposal of this case.

oy

~. Delhi %\@\

i,

Sedvions Judge's

File be consigned; ﬂ?

" ‘ A g
Announced.in the OPen Court. (ASHA MENON)

",, o Dt.s 160902005v ; Addl. SeSSiOQS Judge:
o . Delhio
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